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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: :BANGALORE

DATED THIS FOURTEENTH DAY OF JULY, 1993
Present: Hon'ble Shri S.Gurusankaran,  Member (R)

Hon'ble Shri A,.N.Vujjanaradhya, Member (3J)

REVIEW APPLICATION NO,7/93.

IN
APPLICATION NO,687/1991.

Dr. Suresh C.Singhal

'Uma Niuas'!

7 Chitnavis Nagar, -

Byramji Touwn, b

Nagpur-440 013, _ .. Rpplicant
. (ARpplicant in person)

Versus

1. The Controller General,
Indian Bureau of Mines,
Nagpur,

2, The Pay and Accounts Officer,
~Indian Bureau of Mines,
Na ngI‘ .

3. The Union of India,

represented by the
Secretary to the Government of India,

Department of Mines,
Ministry of Steel and Mines,
New Delhi,

oo Respondents .

This Review Application having come up for

admission before this Tribunal today; Hon'ble Shri S,Guru-




. (Hon'ble Shri S.Gurusankaran, Member (A)) vide ordér dated
11,12,1992, In this Review Application the a-plicant has
stated that there was a mistake aprarent on the face of
the record in that his prayer ih tha OR for granting of
commutation of pension from 1,9.,1989 ie. the day after
his retirement’has not been allowed and hence he prays for

revieutt’of the judgment as far as denying ccmmutation of

pension from 1,9,1989 is concerned,

2, Be have heard the applicant., He strongly
argues that since it has already been held that the minor

penalty proceedings continued after his retirement was
illegal and he became entitled tor all retirement benefits
with effect trom 1,9.,1989 wwd gtuna he should have been

. granted commutation of pension alse from 1.9,1985, He
further submits that he has the right, provicded under the
rules and his rights cannot be taken avay, Ue are not
impressed by the arqument of the applicant, Ue do not
find any error apparent on the face of the record, In
fact in this Review Application gﬁsaf- is to re-argue
the case, Aince we find that detailed arquments were
submitted by the learned counsel appearsed on behalf of
the applicant in DOA No,687/91 regarding his claim for re-
assesment for commutation of pension and the same has been
discussed in para 9 of the judgment and the claim has
been rejecfsd. The scope of the Review Application is
very limited and an alleged erraneous judgment cannot be

corrected through a Review Application,

3. In view of the above, we find no merit in this

Review ARpplication and the R,A, is dismissed at the admission

stage itself,
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